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SHRI R. N. BARM AN (Balurghat)
I rise to speak on the Railway Budget, but I 
apprehend that I may have to reiterate the 
old demand which in fact is the demand 
of the people whom I represent here and who 
are pressing this for the last two decades.
I  m ean the Railway link between Balurghat 

and Maida via Gajal.
M r. Deputy Speaker, Sir, I con

sider, in this Parliament, probably the assur
ance on my subject, which I will explain 

within a few minutes----

M R. D EPU TY-SPEAKER : N ot few 

minutes, but only two minutes.

SHRI R .N . BARM AN is the only long
standing assurance of the Government which 
has not yet been implemented since In
dependence. Not to speak of only one, but all 
the Ministers who came to the Railway 
Ministry, not only assured but also committed 
in terms for the installation or laying o f  the 
railway link from Balurghat to Hilly from 
any convenient line either from old Malda 
via Gajal or from Kaliaganj of the N .F . 
Railway. Every time the people of that area 
question about the fate of the assurance given 
by Government, it is not less than a pity to 
inform you that the Member of Parliament 
from that constituency is not able to explain 
to the people what really the meaning of 
assurances or commitments is. Very 

recently.. . .

M R. D EPU TY-SPEAKER : Why not
h a n d  over the speech to the hon. Minister ?

SHRI N A W A L KISH QRE SHARM A I 
His is a maiden speech.

M R . D EPU TY-SPEAK ER : But 1
am bound by the time allotted.

S H R I  R .N . BARM AN : Recently, survey 
work has been taken up, but unfortunately 
the same record which has been playing since 
Independence has again been put into motion. 
I do not know when the survey work is going 
to be completed. I do not find a word about 
the time-limit for this project. I would be 
h*iPPy thc Railway Minister could say a

few words about it, and I am sure the pretent 
Railway Minister will, instead of merely 
giving us 1 he assurance, actually give use the 
railway line.

M R. D EPU TY-SPEAK ER : Now, the
hon. Member should conclude.

SHRI R. N. BAR M AN  : In conclusion
I would like to inform you, Sir, that in this 
25th anniversary of our Independence, 
possibly this is the only biggest headquarters 
of the district which remains without a 
railway link in our advanced civilisation. 
Mine is a backward area and most of the 
inhabitants are Scheduled Castes or Scheduled 
Tribes. To fulfil the promise of Garibi 
Hatao envisaged by our Prime Minister, 
I request the hon. Minister of Railways to 
give this top priority so that the down' 
trodden Scheduled Castes and Scheduled 
Tribes o f this backward area could relish 
the fruits of freedom in the real sense..

M R. D EPU TY-SPEAKER : Now
he should conclude. The hon. Minister o f 
Railways.

TH E M IN ISTER OF RAILW AYS 
(SH RI L . N. M ISHRA) : Sir, I am indeed 
grateful........

M R. D EPUTY-SPEAKER : He may 
continue on Monday.

Now, Shri Jagannathrao Joshi to move for 
leave to withdraw the Hindu Succession 
(Amendment) Bill— he is absent.

C O N S T IT U T IO N  (AM ENDM ENT) B IL L 
—Covtd.

(Amendment of articles 19, 22, etc.) 
by Shri A. K  . Gopalan

M R. DEPU TY-SPEAKER : We take up 
further consideration of the following motion 
moved by Shri A. K. Gopalan on the 23rd 
February 1973.

“ That the Bill further to amend the 
Constitution of India, be taken into 
consideration'*.
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We have taken 1 hour and 35 minutes and 
25 minutes are left. Shri Ram Gopal Reddy 
was last on his legs.

SHRI M. RAM  G O PA L R E D D Y :
( Nizamabad) Shri A . K . Gopalan
has proposed an amendment to our Consti
tution. He has sought to amend three 
articles.

A N  HON. M EM BER : He is not here.

SH RI M. RAM  G O PA L R E D D Y : A t 
these amendments, no party in this House wil 1 
be more happy than the Jan Sangh. The 
Jan Sangh first proposed or included in its 
election manifesto the reduction of the voting 
age to 18. It had also said that people should 
have the right to work and earn a living wage . 
Shri Gopalan has borrowed these ideas from 
the Jan Sangh. On that count, I congratulate 
him.

SHRI R. R. SHARM A (Banda) : I
anybody has borrowed any idea from anybody 
else, what is wrong in it ?

SHRI M. RAM  GOPAL RE D D Y : I f  
am congratulating him.

Not only has he borrowed ideas from the Jan 
Sangh, he has borrowed ideas from the 
Congress also. The Congress is going to put 
a limitation on the property one can hold. 
Already we have enacted a land ceiling law. 
We have fixed the minimum of land one can 
hold and the remaining land has to be distri
buted. Similarly, legislation on a ceiling in 
regard to urban property is coming up. 
The Congress is doing all these things.

PROF. M A D H U  D A N D A VA TE : 
(Rijapur) : T h t Congress has borrowed
from the Socialist Party.

SHRI M . RAM  G O PAL R ED D Y : Now 
we are all socialists.

Shri Gopalan has asked for many facilities 
like free medical aid, equal pay for equal work, 
free education up to matriculation and all these 
things. Already the Congress Governments 
are wanting to do more of these things. 
I f  his amendments are accepted, the whole 
Government o f India will become a social 
welfare department.

j t t t  ®TT?*rT sr*?r t  1 

$  W 'T fir i  1

MR. D EPU TY-SPEAKER : The bel
is being ning—  Now, there is quorum* 

The hon. Member may continue.

SH RI M. RAM  G O PA L RED DY : Sir 
the amendment to the Constitution proposed 
by Mr. A. K . Gopatyn, even if  accepted in 
toto, will make the whole Government of 
India a social welfare department, and no 

other work can be done. I do not know what 
his intentions are. Morever, he said that 
everybody should be provided with a rifle 
pistol or such other arms, I want to know for 
what purpose he wants all these things. You 
know even without these arms what has been 
done in Andhra and also in Tamil Naidu 
during 1949— 52. We also know what they 
have done during the Naxalbari agitations 
We know that there are so many patriotic 
people in this country, but there are anti
social and unpatriotic people also. I am 
afraid that these people will take advantage 
of this.

In this connection, Mr. Gopalan quoted 
the example of Sikhs saying that they are 
having kirpans in their possession. I want 

to tell him that the Kirpan is being used by th 
Sikhs for the last hundred of years. More over 
he Sikhs are tsained in self-discipline by 

their gurus and saints. Before giving the 
arms to the people, similar training has to be 
given by the highest souls of the country. 
A t present it is not at all advisable to give 
weapons to all people. What he has stated 
is, some goonde elements are having arms in 
their possession and also ammunition. I 
w ant to point out to him that if  these arms and 
ammunition are possessed by anti-soda* 
people, the Government is alway s confiscating 
them. There are so many examples m thj8 
connection. What Mr. Gopalan said 
is that land is not being given to the poor 
people. That is not correct. The Congress 
Government is wedded to the distribution 
o f land to the poor people.
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T H E  M IN IS T E R  OF ST A T E  IN  TH E 
M IN IS T R Y  O F LAW , JU STICE A N D  
C O M PA N Y  AFFAIRS (SHRI N ITIRAJ 
SIN G H  CHAUDHARY) : Mr.
Deputy-Speaker, Sir, at the outset 

‘le t  me thank the Members who have taken 
part in this debate, especially Mr. Gopalan 
who has p ut forth his view of thinking over 
the whole matter . Some of my friends who 
have taken part in this debate have replied to 
the points raised by him, and they have there
by reduced my burden. I will, therefore* 
limit myself to the most important points that 
have been raised.

Sir, I cannot say when the Bill in question 
was conceived of by Mr. Gopalan, but the 
notice of his intention to move it was given 
on the 9th July, 1971, and the Bill was in
troduced in this House on the 5th August, 
1971* Long thereafter, the .Consitution 
25th (Amendment) Bill came up before both 
the Houses of Parliament and was passed and 
it became law on the 20th April, 1972- Un
fortunately, the mover of this Bill, while 
speaking, did not refer to the provisions of the 
Constitution (25th Amendment) Act, because 
i f  he had referred to them, his present Bill 
-would become infructuous. Therefore, he 
completely omitted those provisions and 
hammered on the provisions that he want to 
get incorporated in the Constitution. By 
this Bill, he wants certain amendments to 
^article 19(f) and to article 31.

While speaking on his Bill, he gave the 
reasons for this Bill. ‘ It was for these 
very reasons that the 25th Constitution Am" 
endment Bill had bjen  passed. He says:

"Amendment to article 19 is being pro. 
posed in clause 2 for the purpose of con

ferring upon the State the power to amend 
and prescribe the ceiling on the owner
ship of all classes of property and also fot 
purpose of pro‘ecting the right of the 
citizens to acquire and dispose o f pro

perty within the prescribed ceiling. We 
do not favour concentration o f wealth 

in  the hands of a few individuals. We 
want all means of production to be owned

by the State gradually. W e want mono
polies to be taken over by the State with 
out delay, immediate nationalisation o* 
key in dustries and giant enterprises. A t 
the same time, we want to protect the 
rights owners of small and medium size 
personal properties and also private enter 
prises againstthe encroachment by the 
high-handed and power-cracy burea- 
cracy---- Clasuse (3) o f article 31 im
poses a disability on the State legislaturee* 
I f  a measure is otherwise within the 
legislative competence of the State 
legislatdre and if  the subject is one which 
can otherwise be dealt with by the State 
legislatures, I do not see any reason why 
they should be subjected to the control 
Union Councl of Ministers. The ass- 
assent of the President really means the 
assent of the Union Cabinet. Then I 
come to clause 6 of my Bill. It seek 
to omit the first proviso to clause 1 of 
article 31A  in which I have desired to 
remove a similar disability imposed on 
the State Legislaures.”

The objective which the hon. Mover has 
mentioned is mostly achieved by the 25th 
Amendment. Broadly speaking he intends 
to provide in article 3 i(i)A  something that 
js provided in article I9(i)(f) although he has 
used different words. His proposed article 
3i(i)(A ) is almost similar to article 31(2) as 
it now exists as amended by the 25th Consti
tution Amendment Bill. The significance o f  
the proposed amendments is now lost with 
the incorporation of article 31(1) Under the 
Constitution, a law made to give effect to the 
Directive Principles specified in article 39(B) 
and (C) cannot be challenged on the ground 
that they are inconsistent with or take away 
or abridge any of the rights conferred by 
articles 14 19, and 31. Therefore the pro. 
posals contained in clauses 2, 5 and 6 are not 
at all necessary; they have become redundant 
because the same object has been achieve^ 
by the 25th Amendment.

By clause 3 o f  the Bill he wants to trans
fer the Directive Principles contained in arti
cles 39, 41, 43 and 45 to the Chapter on
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Fundamental Rights. I f  that is done, it 
would become the duty and obligation of the 
State to protect and secure those rights.
It would also necessarily create further finan
cial expenditure for them, of a recurring and 
non-recurring nature.

I shall now take each one o f them. In 
clause 3 he wants that another article 19A 
should be added.

First he wants the Right to work and to a 
living wage after attaining the age of 16 years 
and in clause I9A(3^ he wants to have such 
assistance in cases of unemployment, old age, 
sickness and disablement.

Persently, if  you refer to Article 41 of the 
Constitution you will find the same things 
there. But the framers of the Constitution 
have stated— ‘“The State shall, within the 
limits of its economic capacity and develop
ment, make effective provision for securing 
the right to work, to education and to public 
assistance in cases of unemployment, old age1 
sickness and disablement, and in other cases 
o f undeserved want.*' I f  what the hon. 
Mover says is accepted and if  all these things 
are brought under the Fundamental Right s 
it will be the duty of the State whether it be 
the Centre or the State Governments to 
comply with them and to do everything possi
ble. It has to be seen whether it would be 
possible within the financial resources of the 
country.

About the Right to work and to a living 
wage, this matter has been discussed more 
than once in this House and the Labour 
Ministry has given particulars as to what 
steps the Government has taken and ts taking 
gradually to create employment potential in 
the country and certain other things. Even 
*f we enlarge the Fundamental Rights to 
include the Right of Employment, it will 
remain a mere exaltation because there can 
be no right without a remedy #
Give us scope to exercise this right by provid
ing for unemployment insurance and un
employ jaent relief as well as old age pension, 
this is wanted by the hon. Mover. I will 
just nc w put figures before the House to show
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whether this is in fact possible ? According 
to iht 1971 Census the number of persons 
who are above the age o f 60 in this country 
is 3,26,92,765. I f  the proposal is accepted 
and if  old age pension is provided and by 
taking 3015 of this number, a little over a 
crore would be the persons entitled for old 
age pension and that pension if  it be a rupee 
a day, then the payment would be a crore a 
day i.e. Rs. 365 crores per year. Whether 
in the present economic situation we are in a 
position to find that much money for that 
purpose? It is true that some States are 
doing it. About five or seven States have 
already provided and they are giving some 
pensions and as and when funds arc available 
the States are going ahead with that. U. P* 
and other States have already begun. It is a 
State Subject and the amount is to be paid 
by the State.

Then I9A(2)— the hon. Mover wants thay 
free education be given upro Higher Secon
dary standard.

PROF. M AD H U  D A N D A V A T E : Mr. 
Chaudhary, you have said m view of the 25th 
Amendmen of the Constitution Mr. Gopalan> 
suggestions are infructuous. But practically 
,25th Amendment is only an enabling measure. 
He has tried to spell out the measures. What 
is infructuous about it ?

SHRI N IT IR A J SIN G H  CH A U D H A R Y 
I will come to it later.

About education, he desires that it should 
be brought into the Fundamental Rights and 
every person should be eligible to have free’ 
education upto Higher Secondary standard:

I have figures here according to which in 
Andhra in all Govt, institutions education is. 
free upto 10th class for boys and upto 12th 
class for girls. In Assam in Govt, school 
education is free upto class 3, in Bihar upto* 
7th for boys and upto 8th for girls, in Guiarat 
upto 7th for boys and upto 10th for girls, in 
Haryana it is free upto 8th for boys and 
upto 8th for girls, in Jammu and Kashmir 
education is free at all stages, in Kerala upto>
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ro thefor boys and girls, in Madhya Pradesh By sub-clause (5) he wants to have equal 
uPto 8th for boys and upto n th  for girls, in pay for equal work. Hon. members might 
Maharashtra upto 5th for boys and girls and be aware that India has already acceptedlLO 
in  Mysore upto 10th for boys and girls and Convention No. 100 concerning equal remu- 
so on in other States. neration for men and women workers for

SHRI D IN EN  B H A T T A C H A R Y Y A  
(Serampore) : What is the percentage of 
students under this scheme?

SHRI N ITIR A J SIN G H  CH A U D H A RY:
I am coming. I am giving you that percentage.

A t this moment 5,93,00,000 stuients are 
attending primary schools. There, of courses 
the education is completely free and Govern
ment efforts are that by 1975-76 all boys and 
Birls upto the age of ix i.e. in the age group of 
ij- i i  shall get free education upto primary 
stage and by 1980-81 all boys and girls upto 
the age of 14 shall be getting free education.

It is in that direction that efforts are being 
made and we are gradually going ahead.

By sub-clause (3) the mover wants to have 
State assistance in the case of unemployment 
old age and sickness. I have already re
ferred to it and given the figures..

SHRI D IN EN  B H A TT A C H A R YY A  : In 
which States are old age pensions given ? In 
Tamil Nadu, there is destitute pension and 
only Rs. 20 is given.

SHRI VIRBIIAD RA SIN G H  CMandi) : 
In II. P. there is old age pension of Rs. 25. 
It is proposed to be increased to Rs. 50 in the 
near future.

SHRI N ITIRAJ SINGH  C H AU D H ARY : 
Since it is a State subject, I did not want to 
give the details. I will give the figures to the 
hon. member personally. I have them here 
with me.

By sub-clause (4), the mover wants free 
medical aid. I can get away by saying tha*

is a State subject, but I want to give some 
figures. At this moment, we have 2,69,400 
beds in hospitals which VM fet OtM to about 
o- 5 bed per thousand. T o have 2 beds per 
thousand, we need over 12 lakh beds. That 
is the target which we want to achive and we 

.are working towards that.

work o f equal value. This was adopted 
n 1951. Under this, the ratifying countrie8 

have to ensurcthe application of the principle 
0f  equal remuneration for men and women 
workers, without discrimination. The Con- 
vention provisions have been lmplemente.l 
satisrsctorily. Looking to the vastnc^s of this 
country, there may, however, be stray viola
tions and whenever they are brought to our 
notice actions are immediately taken.

SHRI V AS A N T  SATH E (Akola) : In 
the drought affected areas of Maharashtra 
lhere is no equal wages for men an 1 women 
workers.

SHRI N ITIRAJ SIN G H  CH AU D H ARY : 
For that, you approach the State Government 
We have given them the money and it is 
they who pay.

SHRI DIN EN B H A TT A C H A R YYA : 
Even in municipalities among the Harijan 
w orkers, men and women get differ wages.

SH R I NITIRAJ SINGH  CHAUDHARY- 
The main purpose of the Bill would be found 
in sub-clause (7) of the proposed Article T9A 
i.e. the right to possess arms.

I would submit that such a right can be 
given only when every body in the country 
is in a position to possess arms. If such a 
right is given now, persons who are rich 
enough and who can own them will own 
them while the oppressed and down-trodden 
would not be able to it do. When this 
matter came before ths Constituent Assembly, 
it discussed this matter and ultimately decided 
not to provide for it. I do not think amy 
change has come about in the Situation m the 
country which warrants re-thinking on the 
decision taken by the Constitutent Assembly.
I think we should stick to it.

SHRI VASAN T SATHE : What you 
are saying is dangerous. Even when we arc 
economically well off, we should notallow this 
right.
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SHRI NITIRAJ SINGH CHAUDHARY: 
We will consider it at that time. At present 
we are against it.

SHRI M. RAM  GOPAL RED DY : Are 
you withdrawing arms from the undesirable 
elements ?

SHRI NITIRAJ SINGH CH AU - 
D H ARY : The State Government have to
do it.

By clause 4 the mover seeks the deletion of 
the provision about preventive detention. 
He wants article 22 of the Constitution to be 
deleted so that the power of preventive deten
tion will not be available to the government. 
The House would agree that there are occa
sions when unsocial elements create trouble 
and difficulty in the maintenance of law and 
order and sometimes become a risk even for 
the security of the country. For that purpose 
it is essential that these provisions should 
remain. It is true that they should not be 
misused. (interruptions}. You may say that 
action againstVis misuse while I may say that 
it is proper use. I fully agree that it has to 
be used properly and discreetly against really 
unsocial elements only.

Therefore, for the reasons given by me 
it *s not possible for Government to accept 
the amendments moved by Shri Gopalan. 
Unfortunately, he is not present here and we 
have not the privilege of listening what he 
halt to say in reply to the debate. I have 
placed before the House the point of view of 
the government.

MR. DEPUTY-SPEAKER : The mover 
■ of the motion is not present here.

SHRI D IN EN BH ATTACH ARYYA : 
Shri Gopalan is unavoidably absent. But 
he lias authorised me to reply on his behalf.

MR. DEPUTY-SPEAKER : I have seen 
that letter. But the rules do not permit him 
to give a reply.

PROF. M ADHU DAND AVATE : While 
the Minister was replying, I intervened and 
put a definite question/ You can check up the 
records, if  you desire. He said that all the 

amendments suggested by Shri Gopalan are
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infructuous, in view of the 25 th Amendment 
to the Constitution. Then I pointed out 
that while the 25th Amendment is only an 
enabling measure, this spells out the measures. 
The Minister said that he will clarify this 
point at the end of this his speech.

MR. DEPUTY-SPEAKER : Has he any
thing to say on this ?

SHRI NITIRAJ SINGH CH AU 
D H ARY : Nothing.

M R. DEPUTY-SPEAKER : Before I put 
the morion to the vote of the House, this 
being a Constitution Amendment Bill, voting 
has to be by Division.

Let the Lobbies be cleared.

The question is :

“ That the Bill further to amend the 
Constitution of India, be taken into conside
ration. ”

The Lok Sabha divided :

Division No. 10] how».

AYES

Baladhandayutham, Shri K.

Bhagirath Bhanwar, Shri.

Bhattacharyya, Shri Dincn 

Bhattacharyya, Shri S.P.

Chandrappan, Shri C.K.

Chatterjee, Shri Somnath 

Dandavate, Prof. Madhu 

Hazra, Shri Manoranjan 

Krishnan, Shri E.R.

Lalji Bhai, Shri 

Muruganantham, Shri S. A.

Roy, Dr. Saxadish

Saha, Shri Ajit Kumar

Sharma, Shri R.R.

Singh, Shri D.N.
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NOES

Ahirwar, Shri Nathu Ram 

Ambesh, Shri 

Arvind Netam, Shri 

Bjapai, Shri Vidya Dhar 

Barman, Shri R.N.

Barua, Shri Bedabrata 

Barupal, Shri Panna Lai.

Bist, Shri Narendra Singh 

Chaturvedi, Shri Roshan Lai 

Chaudhary, Shri Nitiraj Singh 

Chhotey Lai, Shri

Daga, Shri M.C.

Dalbir Singh, Shri 

Daschowdhury, Shri B.K. 

Dhamankar, Shri 

Dixit, Shri G. C.

Doda, Shri Hiralal 

Dumada, Shri L .K .

Dwivedi, Shri Nageshwar 

Gill, Shri Mohinder Singh 

Gomango, Shri Giridhar 

Hashim, Shri M .M . 

Jamilurrahman, Shri Md.

Jha, Shri Chiranjib 

Kader, ShriS.A.

Kakodkar, Shri Purushottam 

Kamala Prasad, Shri 

Kinder L ai, Shri 

Kotoki, Shri Liladhar 

Lakkappa, Shri K.

Mahajan, Shri Vikraxn 

Mallikarjun, Shri 

Mandal, Shri Jagdish Nandn 

Mishra, ShriBibhuti 

Mohammed Tahir, Shri

Mohsin,, Shri F.H.

Negi, Shri Partap Singh 

Oraon, Shri Tuna 

Painuli, Shri Paripootnamnd 

Pandit, Shri S.T.

Partap Singh, Shri 

Paswan, Shri Ram Bhagat 

Patel, Shri Natwarlal 

Patil, Shri C.A.

Patil, Shri E.V. Vikhe 

Patil, ShriT.A.

Peje, Shri S.L.

Raghu Ramaiah, Shri K. 

Rana, Shri M.B.

Rao, Shri Jagannath 

Rjthid, Shri Umed Singh 

Ravi, Shri Vayalar 

Reddy, Shri M. Ram Gopal1 

Roy, Shri Bishwanath 

Samanta, Shri S.C.

Sarkar, Shn Sakti Kumar 

Sathc, Shri Vasant 

Satish Chandra, Shri 

Savant, Shri S hanker rao 

Shankar Dayal Singh, Shri 

Sharma, Shri Madhoram 

Sharma, Shri Nawal Kishore- 

Sharma, Shri R.N.

Shenoy, Shri P.R.

Shivnath Singh, Shri 

Stephen, Shri C.M. 

Suryanarayana, Shri K. 

Thakur, Shri Krishnarao. 

Tiwary, Shri K.N. 

Unnikriahnan, Shri K .P. 

Vermo, Shri Balgovind 

Virbhadra Singh, Shri
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MR. DEPUTY-SPEAKER : The result* 
o f the division is : Ayes 15; Noes 72.

The motion is not carried by the requisite 
majority

The motion was negatived.

*5*33 hn.

A BO LITIO N  O F C A P IT A L  PI'N ISH - 
M EN T B IL L

M R. D E P U T Y  -SPEAKER : We take 
up the next Bill by Shri N. K. Sanghi to 
provide for the abolition of capital punish
ment.

SHRI N. K . SANGH I (Jalore) : Sir 
I move :

‘ ‘ That the Bill to provide for the abolition 
of capitaj punishment be taken into 
consideration.”

Mr. Deputy-Speaker, Sir, I am bringing 
forward this Bill not out of any sentiment, 
religious or merciful attitude. But, I think, 
today, in the present context of our society, 
this is a vital matter agitating the minds of 
the people, and in India also we should go 
ahead and abolish capital punishment.

15-34

[Shri K .N . T iwari in the Chair]

This matter has been agitating the minds 
of sociologists, psychologists, criminolo
gists, judges, lawyers and politicians for more 
than 200 years. Manycountriesin Europe and 
other continents have already abolished capi
tal punishment. This matter has also been 
discussed in his country for a very long time 
now> I f  I recall, in India also, this matter 
came up for discussion in the old Legisla
tive Assembly in 1931 and that was raised 
by Shri Gaya Prasad Singh. There was the 
Rohtas case in Bihar prior to this matter was 
brought in the old Legislative Assembly. 
Five persons were sent to gallows and, later 
on, it was found out that with the connivance 
o f the doctor and the sub-inspector of Police*

these persons had been committed to the crime 
and sent to the gallows for no fault of theirs. 
This had created a great heart-burning and 
a feeling of remose throughout the country. 
Shri Gaya Prasad Singh was prompted to 
bring this Bill for the abolition of capital 
punishment.

Thereafter also, both in the Rajya Sabha 
and in the Lok Sabha, this matter came up 
four times. In 1958, Shri Prithvi Raj Kapur 
moved a Resolution in the Rajya Sabha 
which was withdrawn after a debate 
Another Resolution was moved by Shrimati 
Savitri Nigam in 1961 in the Rajya Sabha. 
That was negatived after a discussion. In 
1962, Shri Raghu Nath Singh moved a 
Resolution in the LVa Sabha and a lot of 
discussion took place and, on an amendment 
moved by Shri Harish Chandra Mathur 
this matter was referred to the Law Commis
sion.

Then, we had the Report of the Law 
Commission in 1967. Today, I would like to 
start this matter from where the Law Com
mission has ended . . .

SHRI SHANKERRAO SAV A N T 
(Kolaba) : Sir, I rise on a point o f order. 

It is not only that the Law Commission 
has considered it, but the matter is before 
the Joint Committee on the Indian Penal 
Code Bill. When they are considering this 
matter, it is not necessary to discuss it here.

Mr. CH AIRM AN  : There is no point 
of order.

SHRI N. K . SANGH I : This is not a 
matter of law. 1 am only referring to the 
Report of the Law Commission. They have 
made out various aslient points. I would 
like to quote what the Law Commission 
says. It says :

“ It is difficult to rule out the validity 
of, or the strengthbehind, many of 
the arguments for abolition. Nor

♦The following Members also recorded their votes :
Ayes: Sarvaahri P. G. Mavalankir and Mahadeepak Singh Shakya ; 
Noes : Shri Bam Chandra Vikal.
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